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In esercise of the powers conferred iy sub~
of clause (23C) of section 10 of the Income~tax AcCt,

the Certral Covernment hereby notifies
1 Trust (Anatha Annadana Kendra and

S.CeNoo
clause (iv)
1e61 {42 of 1961),
» Krushma Chamira Jemoraa
Dmi cYxichalaya), Aska, Orissa v for the purnose of the
gsaid sub-clauge for the assegsgent years 1095-96 to 1¢97-98
subject to the following conditicng, namelyt-

(1) the assessee will apply its income, or accumilate
for applicatiog, wholly and exclusively to the
cbjects for which it s establighedy

(41) the asgescoe will not invest or deposit ite furds
(other than voluntary contributicne received and
mairtained in the form of jewellery, furniture etc.)
fox any cericit during the previous years relevant

. the asgessient yearg memtioned above otherwiee

than in any cnc or ore of
srecifiel in sbegect ion (Sf):hgffggcn:‘g: i’.ideS
4

(111) thi- nctificatte not
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incode tein- Spotiae fpply in relatlon tc any
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oo o2 2, lregm o to"the Tt 1S
accounts are maintaifeg in :_':‘ paracc 1 t Oi'the
of much b
' usiis.
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rorification ro, {o(%7 COVI. or np1,,

(F.No, 3y
| 9
Thc fanacer, . 7/4°h6-n‘\-1)
(é?:ernmert cf Inliag pre
n Road, fvapuri Iniugt:rial

Areq,

(Near Rajourt Carden), Ney Delng



